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CCJJOU!TIZ ON PRIVATE MEMBERS' BILLS AND RBSOLtrrtONS 

(Fifth Lok Sabha) 

TWENTY-SIXTH REPORT 

I. the Chairman of the Committee on Private Members' Billa and 
B-*ations, bavlnC been authoriled by the Committee to prelellt the 
Report Oil their behalf, praent this Twenty..txth ft.port. 

2. The Committee met on the 23rd April, 19'13, foll-

I I 

]J(• 

L Examination of the followillg Constitution (Ameedment) Billi 
under Rule JM(l) (a) of the Rules of Procedure:-

(1) Tbe Cwtiwtion (Ameadmnt) Bill, um (A........_ of 
anicla Ml, 250, etc.) bJ Shri Samar MukMrjee. 

(2) The Constitution (Amendment) Bill, 1973 (Amndtnftl ot 
at'tide 21'1) 111.r Shrt K. Narayana Rao. 

n. Clusilcation and allocation of time for di9cuaion of the follow-
.. Billa under c1au.s (b) and (C) of Rule JIN{l) of the 
aw. of Procedure:-

(1) The Constitution (Ammdmlnt) B111. 19'13 (A~ o/ 
amcle• 82 ClftCl 85) by Shri Arjan Sethi. 

(2) The Proftteertnc Prevention and Price Control Bill, 1973 
by Shri K. Lakkappa. 

m AllocaUon of time to the R89olutiona at itml Hos. I and 8 let 
down in the Lilt of Bwdnea for Fridar. the 2?th April. 19'13. 

8. The Memhen-iJl..charae of the Btlla were invited to attend the 
attmc. Sbri It. Narayana Rao attended. 

• f. After COllllMrinc all a.pecta of the Billi, the Committee arrived 
at tbe for...ma ftndln91=-

Finditap of the Committee 

(1) The Comtituti~ (Amendment) Bm, 1973 (Amndfn'ftt of 
artidea 248, 250. eee.) by Shri Samar Mukherjee. 

· The Bill ..a to amend or omit various article and the three Lista 
of the Seventh Schedule to the Constitution with a view to re-define 
the Jeclslatlve and ftnancial powers 'of the Union and the States in such 
a way tlW lndJa which ~ a Union of States can be federal both in con· 
tent and in spirit. ..... The Bill allo seeks to include Nepali and l:n,U.b 
i.......,.. Ill the Eighth Schedule to the Oonst.ltution. · 

The Committee l'eC*mmMNI that the Member mllbt be permitted to 
move for leave to introduce the Bill. 
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